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seen the petitiOD. 1-leard Shri i.iK.)as, 

learned counsel for the petitioner. In this case 

the petitioner has prayed for quashing order 

dated 26.7.1995 at Annexure-5 a 	for further 

direction to respondents for regularising his 

service. Je fird. that the petitioner had ear lie 

filed C.A.493/96 in which, he had made the same 

prayer for quashing order dated 26.7.1995 

which at Annexure-1 of that C.A. That prayer 

of the applicant was rejected by the Tribuna] 

in order dted 16.4.1993. Against that order * 

the applicant had gone an appeal before the 

:-ion'ble High Court in G.J.. no.9024/93 and 

that the order of the Tribunal dated 16.1.1993 

was not set aside. Inthe present application 

the same prayer for quashing the order dated 

26.7.1995 has been made. in view of this we 

bald that the present application in which the 

same prayer has been made is not maintainable. 4 

rh O.A. is therefore dismissed not being 

admitted. 
Shri A.K.Ose, learned Senior Standing 

Counsel is present arid heard on behalf of the 

Respondents. 	 I h 
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